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[Shri A. D. Mani] organised behaviour of
the Chinese representatives both at Peking
and at Delhi. I would, therefore, very res-
pectfully request the Minister that when the
question of Chinese admission comes up, we
might take the opportunity of stating our
attitude very, ciearly.

Madam, we believe that China must be a
member of the United Nations, that in the
interest of disarmament, China's presence at
the United Nations General Assembly is
necessary, that before China is admitted to the
United Nations, she must conform to certain
civilised standards of behaviour. Since there
are no signs that the Chinese are prepared to
respect civilised standards of behaviour, the
Indian Delegation should remain neutral on
the question of China's admission to the
United Nations. This would be a little
diversion from our e&rlier stand.

I am coming to my last amendment. I will
take only two minutes, coming to the question
of hydrogen bomb, Madam, th, Minister of
External Affairs is being pressurized to sign
the Non-proliferation Treaty in some sort of an
amended form, and Mr. U. S. Jha. has been
trying to get a guarantee from the United
States and the Soviet Union of a nuclear um-
brella. I am afraid, Madam, the United States
might link up their food aid with our signing
the Non-proliferation Treaty. This is the
danger that I expect. But I would say that the
non-proliferation treaty should not be signed
largely because of the explosion of the
hydrogen bomb, the sixth bomb which has
been exploded by China within a period of
three yars after its explosion in 1964. China
has emerged as a major ruclear power. We
have got 2,000 scientists who have been
trained by the Atomic Energy Establishment at
Bombay. Let us give our Armed Forces a shot
in the arm and ask the scientists to produce
an atom bomb,
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We also want to explode an atom bomb and
become a member of the nuclear club. The
nuclear club should not be confined only to
the five States. It should include India also.

Madam, it has been said that at all these
international ' conferences or disarmament
conferences we should neve, go naked. At all
these conferences, unfortunately, the position
of India is that it is thoroughly naked because
she does not have the backing, the military
power behind it.. I feel, therefore, that we must
produce an atom bomb to give our scientists
and the Armed Forces a shot in the arm and
make them feel that this country is alive to its
dignity, I hope, therefore, that the Government
would not sign the non-proliferation treaty,
and it would give instructions to the Atomic
Energy Establishment to go ahead with the
preparation of an atom bomb.

THE DEPUTY CHAIRMAN: The Minister
will reply to the discussion tomorrow. We go
on to the next item. Mr. Chordia.

SHORT DURATION DISCUSSION
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a1, T gt & fadndt aze @ oA
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7z arq faewm oz § fF gar ¥ s
HAT S TS, o A AT 2w
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H AT F7AT A1EA | T 5T TR
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wEEd] ¥ mw4w qrA AN
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TAT F1 RAITEAT AT 847 T AT
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A awar & g, e gard avare e
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! 2 AT AN GEA FEA A0fRy
ql 1 AT qZ TAR TAGA g1 AAT AT
SHEAT THT WqIFT 42 qAr A0fEh 47
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[ 23 JUNE 1967 ]

Discussion 5798

TT A oA ¥ oW vEw o f
9T FTE AT WIAT F HIE ATHFAT
Zrar g, @ 3y v feem ¥ d@we an
UUAAT AET ARET STaT qfem WY
wr & fm oag awe T weRr
qHAT AT g | T AE A A AW
FE AT 2 o fomd i "9 Al
e feww © Ave 7 & fafam
qHMH AT E | WAL T A #
Haz Fwrgara § et safe o7 mar
& a1 ag A=z Wwrm F awew sfwt
F Ao #u=m wmAr sifzgw 0 oww
W, ATTEE | g1 FeT F Ay
T FT AFZ § AV AZ AL A F
fam agz 2 1 fodY oF o a% &Y
ag g% difwg g7 derafed «
A AT T AT gETY ACFIL AT
A% q FE AT & ag I w4 A
2 awas 7 feafy ag & fe @z =
gFzimw fafy & soa 9w @
v Agr ¢ afew go waw wron &
HOHTT 77 AT ety w1 oaT
TEAT ARAT & | WOT AW ¥ T gAY
grzaEm feafe & ar A1 amwe
& o e F 99 off afesE w91
AT ET FWIL AWM W OHEHT A
T 9 HIE | T Ag AT A AEL
27 W W F AT WY FT FEART
o AT AT A T § W WO q@r
A FT # IR A T avg o
FEATfENl AT F@ET ST @war ¥
A waw fAau #E fom wEa
& WEWTAT T § 1 HUT FNT
HYFIT TH AR A0 Fearfgdl w1 w4
TR T N 2 A SEEET OF g9
Fre (g & wa W7 gF F s
FTETT I T 1 T 57 1962 H
qAFzFr fafa g2 g 91 a1 @
T #aa favrdt &= & AWl A TR A
wm e g A ! wirgsfiatag
2 fr wiwr Zme Bm ¥ Wiz feafa
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AT TEAT AT £ vt # fraga
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aeTTE  fAaw g g fE ozm
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Fraamfa wimar, az iy q47
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afeqr smar A1 5q oqa7 atr ¥ oAm
ST AET AT | TAT AYE AT oqr
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AT FTH FIT 59 ZATT A2 797
@reFTE A1 feafa wd qw a5 g e
HEl T AW B aw 54T 7% 909
T Aoz FT 51 gFAAw W § fax
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ITAATTCT FETAT, 4Z AFT FA
F1 feafs arz= 7 svewm 71, 392
agi uv frezvim 21, 3% A7 5%
2 | w7 79 A%z 7 #1 feafa
oF W ZAMT BIEBE aAMIIAl &
TRIAT WT 77 FaAAT fF ama g
ﬂ’rﬁo qre F AT ET:T U FI
%3 faqr, 7z f9a 78 amEw gar
¥ gwEar FY A1 adaE mofaEt
FT GFIT AT | BRE-GE AT qATE
FLATIARIAT THIT AT | FIT ZAOL
T3t 12 3fram FwAfeEra daz @
A=A waT F0E gifz ®vAT 2 oar
RATRCTET FIAT &, ZAFT THIT AT
qFar ¥ A fan A5z 07 %1 feafa
T TETT AL | WAT AT AT FY
FTFTT T T F7 2 fF A7 o wrde
AT o F FEZA TA  RAHEME]
o 21EF F1 a9FEAr AEAT |
g1 a3z faa-
792 fF 7= a7z F A1 F7 Fq2T0
q #7 fegfq ooy A1 Z017 TrorATl
¥ FMAE AR agT Ew A
it a5 v o7 feafs #r fmiw
AT A FAFIA AT FAA
¥ ogeaA w1z 9 faziz werAr
ATEA F, FO AT | HIATFAT TI0 RIAT
qrEa £ zaw fan wraad a8t F
aFq ! 3Aq 340 A gw w9
@ AN A ® AAAL 2R wAd
¢ fv Axzry #7 fafs 39 fzen
§ qrFr 2 A ge o0 Wi 7
qZ FAITACT WA AT AT | AT
AT 2 fF zurt weFrT &T OHr
urax 4t 7% 2 ¥ 0% 7 0w Jzer
ZATL A9TH & @ ¥ wwa g ey

(Interruptions)
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IT% @grfaw wfaet @ gera-
9 T4 & fA7 3AF TH  q9Ere
ATET FAT @ AR Ffeegmm &
g faaeT @aaar 41 7 & gFa
0 IR AW F7 A T% | 54 fay
{09 wwme #FM WEAE O
qHT AT OF fE oEWIC m wREEY &
Q71 wfawrs 2 w7 3w g F aga
frafa & ST zo q21 garfas w7 a8
& 777 AR 7T & a1 fwar g
WY 7 AHAAT 7@ TEE AW & A
¥ 0F owg I FIE @Al CQIEET
YT 721 g gnfaw § 9T wme
gEm [ faar g 2T f@q gEer
T F199 T Arfwd | AW o T
{1 ez gv q%z &1 feafs wrnh &
gw 7z gh A mmE owE g
F7F W7 wawAr qrfvy ey 6@
E F FOAT F fAm mmwr St ge
7 T1fzT 4z Zw AW A & faw
dar # | waw @t 71 feafa & gw
TF FET W=l 9 favm g
€ o gz wew £ fx owdr mw
TEET qArA #ffwg | FF w0TEr
sfawre 9 & wwrA 1 o &0 A
faers feer &1 ok Avga A7 W=
G2 oA oTw oguE 9w dff =@
dfaw smam o o 3w W O#Y
aifes & 7a1 =fgg, A= zawr qura
F7 A7 Ffzd

ot ffimaz Ay (faere):  fecdh
G AEEAT, ¥ AT AT TR
LIt g .

THE DEPUTY CHAIRMAN: Please
restrict yourself to 5 to 7 minutes,

oY siEEE gy ;o IA®T SErd
zmzza s, fagmaam 2 | mANER
H ogEr FET RO
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THE DEPUTY CHAIRMAN: That

| is all right, Please be brief
i wmag 7T TR

Fa F7o7 F1 &7 SwewrEE agEear
A Tifay A & fam 7 agy waw
za1 | Hogwmar qr f¥ ww o9 &
AT IMaEs g 8 W fifEwddt
=nr £ TR arA €1 v Aifww, FfE
saaw w1 KA TE querAr 4v 46
F1 |TefEgT A A Wl AFET HT
zare fegema a1 @ S frew @
THRT ATEAfa® FEA AT 2, TAET
TAF AT 4G 2 | F gv #EA AT
HTAT E, ARITAE FAG1E, A A1 E,
WTETH FIAT 2, A1 WY AW & gAf
q5 7 T34 & W A A% F1 areAfaw
feafa &1 o971 2 W FFT AW
7ErE 71 7R & O arfgeata & odz
AT T F Sz AT AT 2T AT 4T
FEATE FTTE 2 )
(Interruptions)

s odt frafa zurr fegrama #1200
qz ZHTA §IEIL A1 Al 2 fF 9w
TETST ATIAT F1 & q9d AT IO
Wi F 995 399 W3 qafedeT ¥,
Tz FAfzvwA ® Wiw Fifae
Ftn mafefaww ¥ faar s9ge &
FvFIT & 98 #r wme A femr
WT AW BET EE & a1% 7 agr
AR AT AT WHE 1 @z
farrdr w12 A1 7@ £, IAAT foae
T TEY 2, AR TEAAT AW T O§
AT F TRRM A% TFE AT F 1 W
781 7. 10 9 & faEwram s g E
iy At §owEz o & wr faAsy
mifeat @ 2w At Er 0 T A
7 ziay f§ qoee o @ 21 7@ 8,
Y ATSAT § #A g va 3, fas A
AT FT T@ 8 | THE ATE 94 ATIG
1 =77 9% fa afae g #3097 T F47
§ fx WX ITFT TAW 97 qAEEY
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[T iy az ars)
¥ aewTT A A A ¥ v wgw
gTg AT e, g1 g1 A fgeara ¥
e g wr gifoww g @ 1w
arer g o ot &9 g 6 AT
AT qAE F7d & | Al ATC I H
ot 39 @@ ar afdfeafy 3o
T T E49 FT WG EH &, AHwar §
faenT Fe w1 oeTw g | AT Fg
T qew & foar g=av (607 g% 2
TqH WA qAF q T FIT AT T
a@ F wiFendr Fgar sode 7§
Faar 50 g7 € a9 97 9% 7 TE
=4 2 99 9% A% G¥ITT Aaer
AT wifar | 9T aF I9F AT gE
43 a1 % A9 aF T T AO7F B
FECT | AT IAFT FTH AT I AT
& smifa am o i Ao F fod 9
fafgezz ga & w47 "0 W ¥y
Fv @re ot g qGfwar Zfaa
g W AT TAFATE § oIAq
FIH S AT | T GEHTCH AT T
wre Iz A AT wfAw w0 F
oE F afrar T @ E /7 Sy
wre qifearr 3 AT« 77 g
FTAr AT (oraw #uF & 39w A
q FT A | X AMAAET FgT
FG ew A1 A9 & for a qew |
qaF amar FAq & faw dwe ¥
awy gavr W 9dl feaar g omw
far svefzm st & ww @7 &
7aF qEf & o GHo dle T Ty
qHo 1o ¥ ¥ g wgar § {5 a9 v
fegfy az fame w3 | 109 7 Irass
i ddr 0 9t sz E g
ot FHT w97 arr FgiTeET f1 oA
g fimredz g wnd & 1 W
FTAZAHIE I AG @ 1 T Faw
Fel el v@ VT W g
B9 %1 gorar gy & anfy qw F e
faTmy wor & IaET gt &1 % 7
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azi T fauaam 77 fegfr far 577 7571
zAr fad gw ware & qurfor &30
AT "W FCAZ qAT AT T qari
FA, W Agd & wwdq waw # fw
T am o+ fagdr fassar war,
afra 91 A% 3w ¥ arfeera F 297
T TT F, AA F AT FT G 2,
T 7% 4 AT A 47T |

A qZ WAT ST AT ATZ A WA
afxa & gz 2 30 wvgmi v awa
gAvgT# odr wfefeafy dar @1 of 2
fe o 79 W & wT AT Aewr
TEN &, FAC WG T FE T4 9477 2 |
Al AT FF ATT IIEAT AMT F1AEA
T E M7 AT FgT F oA 9%
ot T F7 @ E A w7 A A4 E,
A9 TF ATT F LA A0 AT FriET o
qrw Jifqat 4 arfeefaar & oz
FATTATL § T FT FIWHT T6 B
g7 %, Aoz farodr w3 & fay ow
AW 7AW & W Fwesy A &
garer qarfow 2 fF F 79 dwrwe
feafa @t #raw w@a & #zraa 30
o IF BW U6 OF ¥ WIAT FAMA
Hifqat sy mifwenfaal & 5 @ 77
&, @re A faEer fmar we amr g
# AW =AT FT F EW AT A4 A8
T AT E AT AT EAWIT AN A
HAFIFANT 27aeqr AT Tfey |

fgn feudt ST wimm, #
wifenr Fa1 § dedt 7 f5 7 s
39 agi w1 qafeafy, gt gw sararAET
or §3g0E, T orgh 58 frw & Pt
FEA F TE & | T wT Ay AT
am F ggw v T awg & Sy
T IR &, AOA FT FAT FA E,
& v o oY ZererE 34, 7O o &
WETCIMT ST H1{% FT 472 FCH TwFy
FAT AT TCRTT AT FHTAA KT I AY
qgon ® |y wgdr 8, vad sifig
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fazifgdl w1 zarar SrEdT & 949 #%
q7% § AgEn & | 37 =El & A9
& wAvdT 30 E WA qE WA A F
it mEm i Fsgaas o w
ay7y g fdt #1, 97 a5 gwewEn
TEAT =TT | W AEr AE oy
67 1 Tor %7 fadrad st s 2,
afaT zo7 fgr

T T qH M FGATE 1 gArE
a4t § 777 f g e #ida 3T af 3,
y-fagrd aw ag faad, afac o
WE| TEAAAETOTE |

At fama A qAmEd s
fem gz a drd do v &, 2
FT9 HATET F47 |

o A vt 0§ wwEar 3
fr misaritz & a@ ary A1 e &
a Ar-fagzrt g ¥ aw G qev F
A1 ZAFT £, AT TR O FIT g
TR ¥ A & q1zar v gwaweie
frafa <2 1 ‘

At Ak vy (afe=er )
A3, g7 "FeFA fgfy ¥ o=y
= og |

SHRI BHUPESH GUPTA (West
Bengal): Madam, the matter is too serious
to indulge in either charlatanism of the
type to which we have been treated just
now or in frivolity. I hope Mr. Chavan is
conscious of the step that he has taken or
is about to -take as per his statement
made in this House yesterday.

At the very beginning I would point
out to him that he has been wholly unfair
to the country, unfair to the Parliament
and unfair to the States of the Indian
Union. On the 18th March, 1967, he
gave , solemn assurance on the floor of
this House that as from 1st July the
emergency would be revoked. In fact the
matter was hanging fire for a long time
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and it was expected that at least after the
general elections, the Government would
take the much delayed step and revoke
the emergency and scrap it altogether. I
say this thing because in the last general
elections, all the parties except the
Congress Party included the demand for
revocation of the emergency as one
of the main items of their electoral
platform and manifesto and today it is
necessary to remember that 60 per cent,
of the votes these parties received and the
Congress lost its majority in 8 States and
as I speak here today, out of 50 crores of
Indians, 30 crores of people, whose
fundamental rights, along with those of
others, would stand suspended, live in the
States under the non-Congress
Governments.  In the past whenever we
demanded the lifting of the emergency,
the Congress Government here and the
Home Minister used to come forward and
tell us that the State Governments had not
agreed to the lifting of the emergency.
This gave once an occasion to the
"Statesman' to write an editorial on
the 18th February, 1965, as follows:

"To expect the Chief Ministers and
the Union Home Minister voluntarily
to give up the arbitrary unquestioned
and unquestionable authority they
wield under the Emergency would be
like expecting a conclave of cardinals
to make a collective declaration of
atheism or a convention of tycoons to
renounce the profit motive."

That was said by the 'Statesman' in. reply
to the statement made here by the Home
Minister that the State Chief Ministers
had not agreed. Today the State Chief
Ministers are not even consulted. There
are 8 Chief Ministers, not belonging to
the Congress Party and not one of them
has been consulted as to whether the
emergency should remain or not.
Therefore 'heads we win, tails you
lose'—that is the idea. When they have
the Chief Ministers at their command,
beck and call, they are consulted with a
view to confronting the Parliament with
the declaration that the State
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Chief Ministers do not want the revocation of
the Emergency. When the States, by the will
of the people and as a result of the massive,
magnificent verdict of the people, have gone
out of their hands and non-Congress
Governments have come into as many as 8
States, they are completely ignored. Yet in
these very States the citizens will live to-day
under different types of Government with
their fundamental rights suspended as a result
of the decree issued by Mr. Chavan here.
What else could be a greater insult and affront
to the non-Congress Governments in the
States of India? What else could be a greater
violation of the autonomy of the States? What
else could be a greater outrage on every
known principle of federal concept of our
Constitution or whatever is there? Therefore, 1
think that aspect of it should be = borne in
mind.

I do hope, 1 earnestly hope that the non-
Congress State Chief Ministers will fully
accept this challenge and do whatever in their
power on the floor of the Legislatures and
otherwise within their competence to make it
known to the Centre that they are not the only
dispensers of the destinies of the people who
live in the States.

Let me come to the other aspect of the
matter. But interestingly enough here I would
start on this point by inviting the attention to
an editorial which has appeared in the
'Hindustan Times' of to-day—toy no means a
paper very favourably disposed towards us—
and what does it *;ay? Editorially it is called
'A widening gap":

"The consequential decision to continue
with the present countrywide promulgation
of the emergency is indefensible."

Then it concludes:

"The truth is that reliance on the
emergency has become a crutch without
which the Government finds itself
inconvenienced in dealing with problems
of security and
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law and order. In this sense, the longer it
postpones the decision to dispense with it,
the more its dependence on if grows."

This i what the 'Hindustan Times' said. I have
got other editorials from leading papers, all
supporters of the Congress, which I need not
read here. It is not at all surprising that the
'Hindustan Times' should have spoken thus.
Last year, at the beginning of the year, 34
citizens of this country including Mr. Mehr
Chand Mahajan, former Chief Justice of India,
Mr. S. R. Das, former Chief Justice of India,
Mr. B. P. Sinha, former Chief Justice of India
and a whole number of former High Court
Judges and also Dr. Radha Binod Pal, who
was a former Judge of the International
Tribunal for War Criminals and National
Professor of Jurisprudence, made a statement
asking the Government to revoke the
emergency and this is what they said:

"What moves us to this action is the
solicitude for the fundamental rights of the
citizens, many of which have stood
suspended during the emergency and for
the fair name of our democracy which
stands tarnished in the eyes of the world by
the adopting of methods characteristic of a
Police State."

Then finally in the penultimate paragraph
they said:

"As citizens of India we appeal to you to
give your deep and anxious consideration to
this vital matter and restore to this
democracy its true structure by making it pos-
sible for the citizen to exercise his basic right."
Even today after a year has passed since this
statement was made  and after the results of
the elections, we have here this Government
which says 'We shall continue the emer-
gency'.  Where are we living?  Are we
living in a parliamentary democratic set-up.
Or, are we living in an  authoritarian,
arbitrary regime, where the Home' Minister is
the law of the land, is the supreme-most and
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whatever he says just passes?  His yesterday's
statement was most shocking, shocking
because it shows complete indifference to
the provisions of our Constitution. In the
scheme of our Constitution it does not provide
for emergency for any situation. The only
power available to the Government is in
article 352 "Proclamation of Emergency".
More emergency is not enough to justify
Proclamation of Emergency. Such a "grave
emergency" as can warrant the Proclamation of
Emergency could be seen here, and it is,
according to the scheme of the Constitution,
only when the security of India or of any part cf
the territory thereof is threatened by war or
external aggression or internal disturbance.

Madam, Deputy Chairman, it is not accidental
that those who formulated the Constitution
used  advisedly the words "grave
emergency". Well, it is not any emergency.
The Constitution does not. provide for
Proclamation of Emergency or for its
continuance for meeting any extraordinary or
difficult situation. For this there are
other provisions in  the Constitution; there
are many other laws. The Constitution
provides for emergency only in certain
situations as specified explicitly in article
352 of the Constitution. Now they say there is
emergency for the Mizo situation. They say
there is emergency for the food
situation. They say there is emergency in
so many things, and what is more, they say
they would like to have emergency, in some
parts of the country but not in other parts of
the country. What an atrocious understanding
of our Constitution in the ruling circle. Well,
either it is emergency or it is not emergency.
Mr. Chordia  was quite right when he
made that point that you cannot have a
concept of emergency which exists on  the
frontiers, -which  does not exist inside and
that such a situation is not a state of
emergency. That is the concept.

Now Mr. Chavan, one day, invited the
Opposition leaders to a very interesting
meeting. The meeting, |
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eil you how light-heartedly they called. ~ We
received the invitation Dr. Ram Subhag
Singh,, "Would you kindly come and have tea
withus ' Mr. Chavan was also present,
.ally,  who would like to avoid the lea
especially when it comes from Congress
Minister? Well,  we went there to have tea.
There we found Mr. Chavan sitting with
his socretary, Mr. L. P. Singh. He was also

there. 1 do not want to deny. Then he
wanted our opinion. Not one Opposition
Member supported his proposal for

amending the Constitution with a view to
retaining emergency in certain parts of the
country and doing away with it in other pans of
the country, and he knew that he would not
be in a position to get the Constitution
amended. Those days are gone. When he
realised that the Opposition was not for
amending the Constitution, now the line
was revenge against the Opposition. "You
opposition people do not accept my
suggestion for amending the Constitution in
order to enable me to retain . emergency in
some parts of the coun-an arbitrary manner. All
right. Let me fight it out with you." Therefore, a
spirit of revenge, a spirit of vendetta is
being shown. Madam Deputy Chairman,
day in and day out v,e are told that we should
co-operate, that they want our co-operation.
And when the entire Opposition gave this
advice, this advice was not only flouted with
disdain  and contempt, but we are told
emergency now will continue as long as they
want. This is how they have treated our advice
with contempt. I would not like to say very
much but I think you will bear with us a little.
We feel very strongly about it.  Well, we
have fought against this hideous emergency all
these years. We have defeated them—it
was a moral victory for us. —on the floor of
Parliament, and elsewhere we have wrested
power from them in eight States of India.
Victims of emergency and of the D.L.R. today

are ruling in most of the States, in Bihar,
Kerala, Bengal, Madras, etc., Chief
Ministers, Deputy Chief Ministers, Finance

Ministers and  others
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[Shri Bhupesh Gupta.] ".have been the victims
of emergency. Even though this
Government  does jnot show any respect for
public feelings, Madam Deputy Chairman,
I appeal to you again. If Mr. Chavan bas any
respect, or his Government has any respect for
decencies of public life, I would appeal to
him and .be should listen to  us.
Emergency should be revoked here and now,
Mr. Setalvad and all others have spoken.
Madam Deputy Chairman, there is not a single
paper in the country which .esupports
continuance of the  emergency. There is
not a decent man in our public life,
irrespective of differences of opinion on
other matters, who does not want revocation
of the emergency here and now. I think this
is arbitrary decision on the part of the
Government arising from the many awkward
situations it had landed itself in by its
actions. Today it cannot intimidate and threaten
people except when being armed by emergency
powers. I think it is moral degradation of the
worst type. If the Government was really func-
tioning in a democratic set-up, it cannot act
arbitrarily like this. It is a shame to our
parliamentary institutions. It is an insult to
our electorate. It is an insult to our Constitu-
tion in this matter through violation of the
constitutional® principles. They are double-
talkers.  They say one thing, do another
thing. Madam Deputy Chairman, we are up
against such a Government which, in its very
ideas and actions, has shown, in recent years,
even over this matter, that it does not care two
hoots for the rule of law. for fundamental rights
or for the Constitution which it is bound,
under its oath of office, to defend and protect.
I need not say  anything more. I do hope
'my  countrymen will take the challenge, and
I do hope ¢ that, in the fight against this
atrocious step of the Congress Government, the
non-Congress Governments shall be leading
in the struggle. I do appeal to them: 1 do
appeal to them, in the name of all that we
have fought for. with a very anguished heart,
that unless these Chief Ministers of  the

Short Duration
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non-Congress Governments and these non-
Gongress Governments come forward against
it, well, we shall be failing in our duty. I hope
that the struggle shall be carried now in the
other Assemblies and other forums and in the
mass movement.

Thank you.

o & fE|T (TATAIW) ¢ wAl-
AT, AUAATT AT AT FOATAFAYN
qIT FT WA FE§ , HY FAT A
T AR TET

W WT AT 7Y (THLIIW):
qT FTT AT TET |

ot WF N@T AT 97 AT TEA
Frawoag g 2 Fag WA g
AT WIAAT A1 AW Tl A FAr
& gurT AFzaEE feafa 2 A1 ot
oy fA g, 2w s (e 0w A %
fazr @& & awdAr, WIT AE-
g feafa foor a1 waifEal
F & wavr anzwEE i oan-
Fz # 2 may d@ezgma (el
FAFAATIN T 2 AT 77 AwEwA T wafy
qrE ® oF oF qEita F fEw 2
g uF 9Ew & fw7 § oF uF A
fiv oRws i ¥ fRr e o owEw
A HTAA 19 TE HAT F woarAa fzan 4r
fr qgeit e & 77 AFeFrla feafs
SRR R (CUNE (Gt T
w7 41 ¢ awr qesafy ¥ oag a1l
ary fazisft a0 & aF0 7, g9 A
T gzt awaAr qr & Fw oA feafs
§9 agrg gan, fAadrew & A
7 W FET 9T AL ZHA AT FATAT
fr dfzgrm frafa fedft oy 7
gdt vz gz et & far W A6
qAwAT ¥ AT AT AE0 &1 §wdy, O
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a3 AZAT AT, FE A A1 BT F
fr 3w ¥ Feeft o ww foedr & A9e-
grara feafradt #2, o gv= 47 4@
Al 2 fEFd TTawd Wi & At
F1, 9f@q & Fr w1y #1 awrfowt
T a1 fazw ¥ gav amfest § aga
T FifF aT WY G 7 avpw
FHIT HIAAT AT T AGTAT ZAT ATEAT
3, s wfatiyg T aaAr 2 wrd
WA AT § AT 92 A g AR A
afFa o & grar ¥ a2, Fow oA
fewraa & fag afr aravgsar o3 @
2t wE AT g e ¥ faga
A g1 wFAr | Aty & Gar wrAEr
ZfFaT 3w & wovawzande feafa
¢ afFT ZaF s awa FET A, T
T o A ar fF AszEeE
feafr @ ot wfem o1 wfawre
arge At fer & wigs 39-
AT F AR AT AT AT FA IRy
feedit ¥ 3941 ® =y AT wef U7
zas1 fear faqe ofefeafa w1 aman
FAT 7241 & | FvE R AT Gy
¥ fod & azaw asar  frad
T qTFTT A HAFZFTAA  AfaFTIi F7
geva fear &7 e &0 WEETa
¥ UF qgT & AEAE IHEEN 47
 amn F1 % ®% @ ar fqad
Fgm Ga wfafafadt & ama w30
& wae faiedt 27 & St F gfew
F geataa #1 a9 fqgm dmc oa
7F WTAA AT TAT AT M AT T1HA
E agem g A faer w1 Rt
TLAZT F FATAT Y Aoy frard AT

Wt A qugle (a7 93m) - 7B
2 75 AT £

WY W weT - qEA g Igaafa
warn, & g AT AT §5 &
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Fr WA FH AT AR AT 3 AR
¥g4 & IT 97 FrE wAT qE TN
AN

ot A qUElT o g e F7T
7z A @ § w9 7o A o
9 ATHEI AT FAOAT 1 R oAT
qT WS A T B

ot e TAT : ITAATIET wITET,
® AET AAT F1 A AFeA A4 AT

SHRI ARJUN ARORA (Uttar Pra=
desh): Madam, on a point of order.
The word “jhoot” that the hon. Mem-
her has just now used is unparliamen-
jary, because in English the equiva-
lent word is “lie” which is unparlia-
mentary. So the Hindi word “jhoot"”
ig unparliamentary.

SHRI BHUPESH GUPTA: No; it
is not, In English it means “untruth”.

THE DEPUTY CHAIRMAN: Order,
order. You go on.

At AT TAT . FIGT FAI F Al
W THET wAE A § & weAd g
gfe ot &Y aai 1 W ad T
FIF IAHT TF AR AT
g 7, foradt oz "wewT Fad
siqz A8 " e 2 fawmr §59
gar @4 @ 2 faad g3 oA Wi
aa 75 ferd azar 20 AW 7 ww
F AW wiEHT #

(Time bel] rings)

mfar 77 far fFan faaz 27
#wd FEar AEar g fRow @ ox
anit #1 7 Afgwrfae g @ A
qUET gHA & GATT TIA E, AT
gaata gl g feEmr sSER
3 09 #pr o wmEr E, S oAy
HEAT GUTAT #1 ANST FIAT ATEA
, T A1 Afs afawre 9 s

E3
L
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[51 37 777
W IT@E ) wedAm | A1 R
T Fza F1 o w2, wE a7 A
A fom 0f § e § faem gar
¢ AfFa 7wzt fra qamfcoawd
UF AEGT A1 @F S0 AT ET A FCA
w 7 amed gw A8 e,
AFEATE % FE AE fEan, -
dmfaes Ol F awATRr gwa wer
a1 | 9T AT AF qE AT, WA WIH(T
F O FgA F fAT wifE a7 weEwmar
F1 feufr 2 1 % s 7 AvaAn F ot Wi
T A, AT A5, weafaes q@t & faat
F qfed——377 wim § g w9 A9
tiasmsrgE? dadi @aram?
ag fasrdt = £ ower & f
Zdl F| TRAT FAG AAFAT A2,
g F fawg fazig 37 wraar 2
¥ AwAl g fr fade # s &
afer Az ey wadE SrefEar
vz, #ga & amr Eg fifar 797
% F ara fazg T #fea o
afeqrs ¥ #eigw q@F Fw AR
a, dfaam ¥ AvigA w7 #T o2
mTd faarw 3w s a9
#t feafs 7 v gh 7o fmi s 2
faaw fntamt 3 Far o gFzsea
fafy <7 &t w2 3w & <@ woR
g1 fr fowdt @ femmi & &1 - =7
A% far dmeadt § ar 7R @S
AN Ag 7 wEifE Swar &, AW
T WL AT T faeem FTFE 39 T

f

1

dmmat 97 # 3AF AW F1 IEA
FT TR E | T A9 F FAT I A T
# far gurdy ar AT vz ATz A HEE
AHE 2 AT TAF UF AAT  WAATG
fawmgm T Srefzar 27 & fr dwe I
F OFTT AET £ 1 (Time bell rings)
T & A Afwr |

THE DEPUTY CHAIRMAN: Please
wind up now.

&

oy W i\ : 2F o e,
FAW OF T A FEAT AW
awr F waewr ¥owafear aw @
a7 ¥A9 UR W TEATT A4 F
TFEATEN 21, A7 qen fewoar
AETEE WA wte arfasanr #
fermet 21 1 wrw dfEw fEm &
F2T 2 W@ara 0 wET A & 0w
AFHEEATET T qEAM A9 F UF A%
s 1, @ wfe w1 93 w7 @
ERIROE LI CHl e B R
FOTRECr X Y F | T A e
¥ f gx wfavsre agr @A €1 v
Hrdt faremit s @ ZET AT A
W ST ATERT T FT AR FT
fer @ | Afer o7 dwdm SomeT 2
quatg  q@ee oz, Wi Afae
# mwt wfewrcfzo g § weeE
dfe §  wwT 4g GREHd
feafaairgt & 1| = feafy qg ar a1
T o A wefaindt wAef oA
AET B ST 2 )

ama’-ﬂ

SHRI R, S. KHANDEKAR (Madhya
Pradesh): Madam, Deputy Chairman, this
emergency was clamped on this country
when China made aggression on us. A
long time has elapsed after the
imposition of the emergency'. It is
conceded that there is
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no immediate danger at present from any
quarter. But the Government, w, find, has
chosen to continue the emergency. When the
hon. Home Minister announced his decision
to lilt the emergency high hopes .were raised
and the people ,re jubilant. But
unfortunately he has come with the statement
now that he wants to continue this
emergency. There is strong opposition to it
from the ranks of the Opposition and I also
strongly oppose the move of the hon. Home
Minister to continue this emergency.

It is true that there are some sensitive areas
in our country, particularly on the borders,
where the conditions are far from normal.
But I would like to ask the hon. Minister
what they were doing all these five years
when the emergency was there. These border
problems are not  anything new. When
the British were here they also had to face
similar problems. Of course, they had not
faced any invasion by foreign powers, but
there were tribal unrests and there was a lot
of troubles going on in the borders. But
they managed with whatever laws they
had to control and to deal with the situation.
Even now my submission is that the Gov-
ernment of India has all the necessary
powers, that it is fully armed with the local
laws and they have sufficient laws 'by which
it can control these sensitive areas.  There
is no necessity for continuing this emergency.
If 1 may say so, the Government of India
has become complacent by having this
emergency and a sort of vested interest has
been created so that its efficiency has gone
down. They cannot work. They cannot
administer this country without the help of this
emergency. They cannot administer the
country with the present laws. These
existing laws are  formidable if they are
applied with force  and efficiency. But my
complaint is that they are not being used
properly. The Government i; very much
accustomed to bringing in new legislations
every now and then and hardly any effective

implementation of the existing laws takes

lace. Therefore, 1 feel that
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there is no necessity to continue this
emergency. If the Government wanted to
control these sensitive areas they could very
well have done it with thei; present laws. The
Government has itself conceded that there is
no emergency except in certain border areas.
There is quiet and though there are certain

sensitive areas there is comparatively
tranquillity.
Actually the Government wanted the

Opposition to agree to an amendment of the
Constitution so as to continue the emergency
only for the border areas. But looking to the
constitutional provision it is impossible to
declare an emergency only in certain parts of
the country. You cannot keep the emergency
only in certain parts. The country is a whole
entity and if there is emergency for a part of
the country that means that there is emergency
for the whole country. Therefore the
Opposition rightly did not accept the
suggestion that the emergency should be
continued in certain parts of the country. Now
the easy course for the hon. Minister would
have been to lift the emergency entirely. I con-
cede that there are trouble spots because we
always ask questions about them. We are also
conscious of the Naga problem, of the Mizo
problem, of the Kashmir situation and all that
but my submission is that the continuation of
the emrgency is not the solution for these
troubles. The solution lies in the effective
implementation of the laws which are already
there on the Statute Book. If the Government
were to apply them efficiently and with
determination they can solve all these
problems.

After the election the picture of the country
has entirely changed as has been pointed out
by many here. The ruling party at the Centre
has been completely wiped out in a majority
of the States where there are non-Congress
Governments now. And this is not a matter
which concerns only the ruling party at the
Centre;
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this is a matter which concerns all the people
of this country. Where there are non-Congress
Governments they represent the majority
section of the population of the country and
before taking this decision the Centre should
have consulted those Governments and those
representatives of the people and then come to
a conclusion as to whether there is really any
necessity for the continuation of the
emergency or not. All the political parties,
barring perhaps the Congress, went to the
polls with the promise that if they cam, into
power that emergency would be removed and
naturally the people's wishes must be
respected now, especially when the large
majority of people in the country have voted
for that promise contained in the election
manifesto. Therefore, it would have been
right on the part of the Home Minister before
coming to this decision to continue the
emergency to have consulted the State
Governments and the people's representatives
there. If they had agreed this decision could
have been taken. As it is, this is a unilateral
decision and I think it is a very wrong
decision. I, therefore, oppose this decision.

Thank you.

SHRI  JAIRAMDAS DAULATRAM
(Nominated): Madam Deputy Chairman. I
had until yesterday no intention to speak on
this question but certain issues have been
raised and [ feel it my duty to state my views
briefly. It is not possible to deal with all the
aspects of this question and possibly
something that I may say might displease and
irritate some hon. friends but I do hope that
they will bear with me and there will be no
interruptions as there have been ho
interruptions in the case of some of the
speeches from the Opposition.

One criticism which has particularly made
me speak on this question is it was said that
the Government have committed a breach of
faith because having announced that they will
lift
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the emergency on a certain date they have
now extended that date. 1 believe that all
Governments have to deal with live politics;
all Governments have to deal with changing
situations and there is nothing wrong in a
Government, in a changed situation or as a
result of fresh thinking, coming to a decision
different from what it might have arrived at
some time previously. We have plenty of
examples of it in the case of all nations,
whether it is the United States to the right or
the Soviet Union to the left. We know what
these countries in their own interests did on
various occasions, and decisions and actions
of theirs have affected us. We have seen with
regard to the United States and also
sometimes about *he Soviet Union that there
have been changes in the attitudes and
policies of these nations with regard to Pak-
istan and India. At Tashkent aftei-the Indo-
Pakistan war, pressure on us by Soviet Union
was naturally motivated by a desire to weaken
the influence of China over Pakistan and they
interfered actively to help to lead to a change
in the events, which was from their point of
view, desirable. So also in internal politics the
Soviet Union and the United States, in fact all
the countries, are adjusting their actions to the
situation of the day. I do not think there is a
greater exemplar of ethical conduct in public
affairs than Gandhiji and Gandhiji changed
his detailed line of action from week to week
according to the situation as it developed and |
believe

SHRI BHUPESH GUPTA: I am very sorry
that Gandhiji has been reduced to the level of
Mr. L. P. Singh.

SHRI JAIRAMDAS DAULATRAM; 1
would request my hon. friend not to interrupt.
Whatever it may be, he will not agree. I feel
that the Government of the day, whatever its
majority in the country—even if there is
another Government in the country, whatever
its majority, it is the Government of the
day—'has the
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duty to deal with a situation as it develops and
the Government would only miserably fail in
its duty if it does not deal with the sitation
differently when it changes or if it does not
think afresh as to what it should do. 'As a
matter of fact if some of the Opposition
parties—I cannot say all—had been in power
today and were faced with exactly a similar
situation. I do not know whether they also
would not have taken the same line of action
which the Government is doing today. After
all Governments have to deal with live
politics shaped by live human beings; they
have to deal with situaitons changed by the
attitudes and postures of millions of human
beings and it is impossible for a Government
to say that because they said this in March
they would stand by that in August, Sep-
tember or October. Circumstances might
necessitate a different action in October. It all
depends on how things develop.

And here it is desirable to understand that
the border situation is linked up with the entire
Indian situation. Let us not b, under any
delusion. The movements in the border area
are nothing but the advance operations of
some of our neighbouring countries who do
not mean well to us. There are big things
ahead in these areas. I am a student of the
sifuation in tfie eastern region and I have
examined it very closely and kept myself in
touch with it up to today and I would like to
give a friendly warning to all these who have
any misgivings on this question that the
situation in the eastern frontier is dangerous
not only for the people there but dangerous for
the whole country. After all, if there are any
operations to be conducted in the eastern
region, they can only be conducted from here.
The railway system in India must function
properly; the aerodromes must function
properly; the communications system must
function properly; many other economic
factors must function properly; the industries
must function properly before any-
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thing can be done on the eastern frontier.
Therefore, all this is a link-, ed-up question
and let us ot look upon it purely from a party
point of view. For God's sake or for anybody
else's sake let us look upon it as an Indian
situation. We cannot say that West Bengal is
bound with West Bengal people and not with
India. After all, India is something. If West
Bengal is for West Bengal people, if Madras
for Madras people if Gujai"at is for Gujarat
people, if Maharashtra is for Maharashtra peo-
ple, if U.P. is for U.P. people, what is left of
India? After all, India has to be taken care of
and whatever may be the Government of the
day, it has a duty and it will commit a breach
of faith with the country if it does not take all
the steps that are in its view necessary.

Now there can be a question of misuse of
powers. Whenever extraordinary powers are
given we must take steps to see that they are
not wrongly used and it is there that the
Opposition can have something to say and it is
there that the Government have also
something to do, to. see that all misuse is
curbed rapidly and smoothly and if those steps
are taken there should be no danger t» the
country, whatever may be the views of any

party.

SHRI AKBAR ALI KHAN (Andhra
Pradesh): But there has been no contention
that it was misused.

SHRI M. M. DHARIA (Maharashtra) :
Madam Deputy Chairman. I am one of the
persong who were of the view that the
emergency in the country should be lifted as
early as possible, at least in a restricted
manner. During the last three months the de-
velopments that have taken place in our
country have changed the-situation altogether.
Even though the political map of the country
was changed in the monthg of February and
March, I was of opinion that the emergency
should b, lifted.
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SHRI BHUPESH GUPTA:
now.

Even |

SHRI M. M. DHARIA: But during the past
three months we see that China and Pakistan
have come closer together with sinister
motives. We could see that Nagaland, Mizo
Hills and ,reas like Naxalbari have been
creating , ground for further troubles. There
are parties who believe in democracy in our
country, but there are some parties like the
Communist party, the Left Communist party
in this country which only believes in
democracy to moke , farce of it and they want
to have their sinister motives .

SHRI BHUPESH GUPTA: It is
directed against the parties. like
it. I hope the West Bengal and Ke

rala Governments will note it.

SHRI M. M. DHARIA: There are parties
like the Left Communist party which want to
exploit the  democratic conditions for their
ulterior  and sinister motives. If they are
trying on those lines and if they are preparing
on those lines, is it not the duty of the
Government to see that  this country i
properly defended? I  am really astonished
when | see here such hon. Members who
draw their inspiration from Moscow, where
there  is no democracy, where there is no
poli-' tical Opposition Party, where freedom
of expression is not allowed, where no
other newspapers can function, where
they have not got such people who can get up
in Parliament and voice their views.
We have political democracy in  this
country. In order to see that the political
democracy is protected, if such measures are
necessary, I am here to stand by the hon.
Home Minister and I have no doubt that
the whole country also will stand by the hon.
Home Minister. The party which has secured
less than four per cent votes should not speak
on behalf of the whole country. The
Congress might have secured only 40 per
cent, but I have no doubt that the catriots of
this country .
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SHRI M. M. DHARIA: No. Only four per
cent. You have no right to speak on behalf of
the 60 per cent. I ca, speak on behalf of forty
per cent, but you cannot speak for all of them.
You are strange bed-fellows unfortunately.
We know how it functions, without anything
in common. Is there any faith .

SHRI BHUPESH GUPTA: You are angry
because you did not become a Minister of
State. Why are you angry?

SHRI M. M. DHARIA: Thank you very
much.

SHRI CHANDRA SHEKHAR: At least he
will become a Minister, but not a traitor to
the country.

(Interruptions)

* SHRI NIREN
tune with it?

GHOSH:  You are also in

SHRI CHANDRA SHEKHAR: He will be
a State Minister, but not a traitor to the
country.

THE DEPUTY CHAIRMAN: Pleasa do
not interrupt.

SHRI CHANDRA SHEKHAR: They also
should not interrupt. We have been hearing
them patiently. It is not proper that they
should interrupt.

SHRI M. M. DHARIA: Madam Deputy
Chairman, the hon. Home Minister when he
made the statement, has made it categorically
clear that all possible restraints will be exer-
cised when the emergency powers are to be
exercised. He has given that assurance to the
country and I have no doubt that th, assurance
will be definitely observed; because this is the
Party which has complete faith in democracy
and complete faith i» the integrity and
sovereignty of the country. I do not want to
make a long speech, but I would like to
appeal to  all the .citizens in this
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citizens in this country as Mr. Bhupesh
Gupta has done. That great danger is
visible today. When the borders of this
country are in unsafe conditions, when
the whole sovereignty and democracy is
in danger there is no alternative to
having these powers. It is absolutely
necessary that the Central Government
should have these powers and if this is
the motive with which the Central
Government has come forward, I think
all the parties who believe in
nationalism, all those who are patriotic,
should stand by the Government. Thank
you very much.

At ME woaft o fww feEr
Faviw, fom 4w & wa § fiw qre
T W97 50 &1 A9 9@ foar W
o T A1 HY AT ATE A T AR F
frwew wo% feft avg & Wt 9T A3
A A g @ &, s Aaw ¥
fao wwsEr w1 wEW s fear
IAFT W HAT TAX F AT WA
T HTETL FT GH TAAGT B H T
# wr€ wAaf @ At @, w@ife on
arr 5 A wfrwe T ¥ gy
oT W £ AT SEET 99 AfwT A
wrex g7 fow AE w@T & oAy
arF & i S gHSHT AAvET 1962
o wgTETT A AW AT 4, A7 9
aey feafa 3 €1 Y BF v am ow
qaré At afefeafy dar @y wE A |
s W T ATy @y & g avé b9
W?‘Ti{qmifﬁﬁﬂ\_ﬁﬁw
AT | 25 for & A Im TANET
W A s il o, AfE T
47 @ed AE1 g% W A7 AY awA 47 )
foT st fFeTT 7 g9 HTT gHAr
fpam 3 a4 s ¥ e gAsiAT a7
F@ ar A A% 4w EEr |
Ffea 1962 & & FT S aF  IF
Ut W FAW @A gy aw s
7, 7z wam & aE war 21 fee s
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AT 1967 71 T 77 # F9 Feadw
fear oz gw vt =1 Aem g
WHE  FAE  FIHC g9 HTAET o
FaiferFTT @ ewr wiew & fay dare
& @Y & W oerd ¥ seer aew F30
T a1 wTHT F gATL 7 HeAr o Ay
o 3 § fr ofdferfy see wf
wadr @, @ A gw gawr wd
FAH THE | qF T & g owar @
fr ot ofefafy 18 a1, 1967 =Y
dt fggeara & sa% w17 & 7 T
qfefeafr smor et s F 0 mw
70 Fx7 Al &1 PR A ar
1 A aw faay v #1 Fae T
a1, AT 39 FFT A9 T ACPAT T 777
TET 41, ¥ 99 747 qiiEEE w7 @
TEY A1, T ¥ A% WAL AT AT
ur 1 § fra & o7 AT 77 wEw
T 4§, 4y HE wwd F A A g

st wHAT oAl @A AT AE A

s My woefe @ G W, owq
WY &/ TS AT AT T T AT TATH
wrear g f& a9 & weeo &
t ot feafa femgamy & 4, &few
I9 T AITA FEAAT AN AE A Ay
St F wreTr § 9% 097 /T a7
faer a¥ goAdT @0 21 T, Shea
gawr fawm@q ¥ o w9 & o
T UIAT & E &) UF & A
afirwre freft % g ® W oo € 37
gas1l e gy aff = .91 &0
vaw afafom 91X #E E TE9 ¥
a4 fawmr w1 7 & Wil o
afefeafa s e ® 2 78 we
qr | I & P fade o @ 2,
i fastg W w7 & M S iEem
¥ uTeT & ag ot FE aw § @ g
ML T8 a9 AT A9 =W,  IANA
#1§ TRV g At g § 0 At

R
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fomerr ®Y e wwArfaE AT X
WETAT & YT w W AT Wy v
e & qfaw serar & WY W
sfat § gardy 278y w1 wwrw A
T AN T ODIHET AT AT TEAT
mﬂ*’(ﬂ?m?qﬁ!ﬁﬁw
afe=ma fvdem o

# wg www ¥ amq wgem fr gAr
Tz wedr wrEm feadt fr 2T ¥ Sfee
w7 § Wt qwe fergeata § s
@y § At aw gfrr A A B
s Fikfer v # T A9l ¥ A
UF HATE A0 WIT I5% WA
O a9 @ qea | feew ¥ oo
aeE are o gE A At A WA
A% wrE e qd@ awogd At
Tt A 23 faw A i F wrg wrq
oY, Afwe e o wawrsd T
T AR £ | A F Ay A g
WAz @ fram & w1 gar 99 2
et Frgeam & w7 w7g Wil #¥ Ay
T @ & ATFHHAT AT a7 W F
WL §F qAAAT & @A T Aw@y £ fy
% 9 OF gfrwr v fF gaT o
T A A fEes e w9
aF | g faw ¥ wr wfgwre wow
g AT AT § W guAAr a
ol W A F E 1w W
AT & Ag w § AT q e
foraeft adivd & £ g7 gowr fegen
% T A FT @ F g g
arsd ¥ § T 1%, a7 o T
wi§ whTE A &1 Al § Witv -
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st TaR W wafaaT & oTrEr W
w1 oy famrr 3§ v fEy o wme
gaadr &t wEfags w1 o Arey
# fr iy et feafiy % et 3w ¥
A T wer # oA wme fgmEaw @
o A T g g &
TATF AEY AT AT |

arg # gy wFm frorw TwereY
1 AT AT vEAT ;EA AT qF -
FIAA,  WAREEEIET g R
qE AT HEHEE WEIH FT zATAT
awd ¥ o fGawe ¥ ot & s
At ay ot arfort A 7 e
¥y 7 Fefy fe, fomedt ofr S
et AT wifem, i Wi
W gEw R s o T W
wifgu, A AT F g f o S
ot foadrae &7 wydt § froaw
AT ® AL TN, 7 mafoum ¥
ot ferav e wfiw o &
FOI O | 3@ oavg ¥ owAn &
AT W A AAE 27 W e
frw ¥ Fr oo A wdy wEeR
T FT SANAT P, FAT AT
4z ¥ & W vew a9 F fam
AT & TF AT G o w2

SHRI DAHYABHAI V. PATEL:
(Gujarat): Madam Deputy Chairman, it
is a matter of great regret that the
Government of India should decide upon
a course which can only be styled as a
breach of faith with the opposition
parties. In March, 1967, a meeting of all
Opposition was called and they were
assured that



5829 Short Duration

the emergency would not be continued.
What has happened since then that the
Government wants the emergency”Jto be
continued as they want to? If
Government feels that the borders have
been threatened, they must take the
Opposition into confidence.

Mr. Chavan has been the Defence
Minister of this country for some time.
He knows, when aggression came, how
the late Shri Lai Bahadur, mobilised
opinion, secured the cooperation of all
opposition parties, and if I mistake not,
today it is the anniversary of the pledge
that Mr. Chavan took, I hope he has not
forgotten it. On the 22nd or 23rd June
1962 Mr. Chavan took the pledge that he
would not go back home until he vacated
the aggression. Where is that vacation?
Is Mr. Chavan taking the decision to take
power in his hands to vacate aggression?
Let him say so.

SHRI G. MURAHARI: He is making
aggression on fundamental rights.

SHRI DAHYABHAI V. PATEL: Of
course instead of going home to Bombay
he has come from Defence to Home. Has
this made the difference? We cannot be a
party to this attack on our fundamental
rights. Every, person oi legal knowledge,
every person of eminence in this country
has condemned this continuance of
emergency or the use of emergency
powers in this country.

Madam, when it suits us we take the
example of democratic countries. When
it suits us, we want to wind up
democracy. Let the Government be h:
nest and tell us what they want to do. We
know how democracy is upheld in
the'country that is called the mother of
democracies. On some rare occasion
there was anything like erosion of
fundamental rights, similarly in America
they had perhaps for a very short period
to use the emergency power. There is no
reason for us to use this power here,
unless of course we want to give up
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our fundamental democratic concept that
we say we have enshrined in our
Constitution.

I have another reason for denying such
emergency powers to the Government.
This Government has tried to take
power, has been always greedy of
power. May I say that its record of the
use of power cannot bear any type of
scrutiny? Have not Ministers used the
powers that they have got under the
emergency, under the Gold Control, and
so on, for personal vendetta against
people? Have not the hearths and homes
of people been broken up under the
name of this sort of emergency?

May [ remind you that when I
submitted the memorandum to the
President against Mr. T. T. Krishna-
machari, the Company Law Department
went to all my friends in Bombay and
asked their officers: "What has
Dahyabhai Patel got to do with it? We
have come on behalf of the Company
Law Department. We want to examine
the books." This is the type of
administration we have in this country. If
Mr. Chavan or anybody in this
Government is able to assure us that the
powers that we give are only for the
defence of the country and will not be
used for any other purpose, perhaps we
may consider the matter. But the record
of so many years of this Government
does not convince anybody that this Gov-
ernment will want to use this power for
this purpose. Therefore, Madam, we
oppose giving any more powers under
this pretext to Government. Let the
Government change its attitude, change
its concept and take the Opposition into
confidence. W really they think that an
emergency has come, there is a way of
dealing with this. Every body in this
House and in this country will stand up
for this country, I know. In every country
there are some black sheep; perhaps there
may be some in this country also; there is
no reason to believe that there are too
many in the country.  But there is no
reason



5831

[Shri Dahyabhai V. Patel] to give such
blanket powers to this Government
which has not got a good record of using
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so much absolute power. Therefore,
I oppose it.
SHRI B. D. KHOBARAGADE

(Maharashtra): Madam Deputy Chair-
man, I do not agree with the policy of the
Government. An assurance was given in
this House on the 20th March that the
emergency would be withdrawn on the
Ist of July. But I am sorry to mention
that the statement that the Home Minister
made yesterday has belied all our hopes
of withdrawal of the emergency. Some of
the Members speaking from the other
side, Mr. Daulatram, Mr. Dharia and Mr.
Chandra Shekhar, have tried to justify
the policy of the Government on the
ground that there has been some change
in the circumstances during the past three
months. They have not narrated what
kind of change there has been in this
country or the circumstances in this
country. The problems that we are facing
today, the problems of Nagaland or
Mizos, were in existence even before the
20th March. Regarding the problem of
Naxalbari, of course, there were
disturbances, and the question of law and
order was involved. But the situation is
within control today. Apart from that,
Madam, we have experienced in this
country similar situations even before,
and even now we do. When the
legitimate grievances of the people are
not redressed in a democratic manner,
there is no other alternative for the
people except to resort to direct action.
Whether the problems are of the labour
class or whether the problems are of the
downtrodden people, if they are not
solved in time, they have to resort to
direct action. If they are not solved in
time, naturally a situation like Naxalbari
or a situation like that of 'gheraos* in
Calcutta would always arise. That would
not give any pretext to. the Government
to continue the emergency in this
country.

[ RAJYA SABHAJ
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So far as the question of aggression is
concerned from China side or from
Pakistan side, ttere is no imminent
danger of aggrpsion from any of those
two countries. Had there been imminent
danger of aggression, then I would have
been one to support the Government that
the emergency should continue for some
time more. Madam, I would like to draw
the attention of the House that even
before 1962 when emergency was
proclaimed, the situation was dangerous
in this country for Ave or six years prior
to 1962. The Chinese people had started
their aggression on this country since
1956. Their activities were increased
after 1959. In spite of all these
skirmishes on our border, in spite of all
the activities from China on the
borderline, we did not take any steps to
impose emergency in the country from
1956 to 1962. Only when there 'was
massive aggression from China on our
territory emergency was imposed on this
land. What is the position today? Can
anybody say that there is an imminent
danger of any aggression from China or
Pakistan? On the contrary, I may say that
there is some kind of easing of the
situation so far as Pakistan is concerned.
(Interruptions). 1 would like to darw the
attention of the hon. Members to the
statement of the Foreign Minister,
Pirzada, in the Pakistan National
Assembly that Pakistan had announced a
cut in the defence expenditure in 1967-
68 to create an atmosphere of peace and
good-will so that the country could begin
meaningful deliberations with India on
all outstanding disputes including
Kashmir. This is what he has said three
or four days back.

SHRI M. M. DHARIA: With your
permission, Madam, may I bring to the
notice of the hon. Member that four days
ago the Home Minister of Pakistan in
their National Assembly has said that he
is not prepared to withdraw the
emergency that exists in Pakistan today?
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SHRI CHANDRA SHEKHAR; You
are not believing

SHRI B. D. KHOBARAGADE:
We believe in democratic ideals. What 1
mean to say is this .

SHRI CHANDRA SHEKHAR: But
you are quoting Mr. Pirzada.

SHRI B. D. KHOBARAGADE:
Madam, so far not even one single
person in Pakistan had said that they
would have deliberations with India. It is
only just now that in the Pakistan
National Assembly a few of them have
said that tihey should have friendly
relations with India. It definitely shows
that there is some kind of rethinking in
some people in Pakistan who want to
have, to cultivate, friendly relations with
this country. (Interruptions). If there is a
kind of change in their thinking, then let
us also reciprocate it and let us try to
have closer relations as far as possible
with them. At least we can say this much
that there is no imminent danger from
China or from Pakistan. If there is any
imminent danger from these two
countries, I can tell the Government that
the people of this country will always
rise as one man; everybody will be with
the Government and they will sacrifice
their lives, their blood, everything, in
upholding the honour, integrity and
independence of this country. Previously
on two occasions, once in 1962 when
China pre-perated a brutal aggression on
our land and then in 1965 when Pakistan
committed aggression on our land, on
these two occasions, the whole nation
rose up; they stood behind the
Government and they exhibited their
solidarity. Under no condition or
circumstance will we tolerate external
aggression. Therefore, in view of the
circumstances now, there is no necessity,
no justification, to continue the
emergency. | am opposing this
emergency because
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it militates against democratic ideals, the
fundamental rights which are enshrined
in the Constitution, which are
sacrosanct, and they should be upheld
under any circumstances.

Madam, we have seen that in the past
the emergency provisions have been
misused and abused to suppress the
democratic movement of the Opposition
parties while they tried to ventilate the
grievances of the people. Even during
the past few months, these provisions
have been used for that purpose and
there is no guarantee that they will not
be again used for suppressing the demo-
cratic movement of the Opposition
parties. Therefore, 1 oppose the
continuation of this emergency.

SHRI CHITTA BASU (West
Bengal): Madam Deputy Chairman, I
join my other hon. friends in the
Opposition in expressing my resentment
against the announcement made by the
hon. Home Minister yesterday.

Madam, the emergency was declared
in the year 1962 when there was an
external aggression from a foreign
country. And in the wake of that
proclamation of emergency, we have
witnessed how the Defence of India
Rules, a concomitant of the emergency,
were freely abused for partisan purposes.
I have on previous occasions in this
House made it known to this
Government that the DIR was used
freely even to suppress the democratic,

legal and legitimate trade union
movements. Also on certain other
occasions I had produced certain

documents and have shown in this House
that an ordinary .cultivator of a village
was threatened to be punished under the
provisions of the DIR, not for any fault
of doing espionage work or any anti-
national activity, but only because, as the
Government said, he could not pay the
Government loan in due time. So many
instances 1 can cite to show how the
DIR, how the emergeney, was
misused and
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abused and used for partisan purposes. I know
a number of persons belonging to the
minority community of this country of ours
who were harassed, who were arrested,
though there were no definite charges against
them for espionage or for anti-national
activities. I am convinced that in certain cases
they were arrested and harassed because they
couM not oblige the Congress people by
paying a certain amount of money. This was
the result, this was the practice, this was the
experience that we had of the promulgation of
the emergency during the last few years.

Now, it is said that there are certain
changes after the announcement made by the
hon; Home Minister in March last when he
expressed his intention to lift the emergency
from Ist July, May I ask the Home Minister:
Was there not then a large chunk of our
territory under the occupation of the Chinese?
Was not then Pakistan belligerent as it is
today? Was not then China belligerent as we
find her now? Then, what was the reason that
he declared to lift the emergency with effect
from the Ist of July.

Madam, many friends from the opposite
side have raised the question of Naxalbari.
This House has had the occasion to discuss it.
The Government of West Bengal is seized of
the problem. The persons who are running
the Government there are no less responsible
than anybody of you adorning the Treasury
Benches. Do you suggest that they are not
patriots? Do you suggest that the West
Bengal Cabinet as such is not as much
interested as you are to defend the borders of
the country and to maintain law and order?
Do you mean to suggest that you have no
faith in the Cabinet of West Bengal because
there have been certain things in Naxalbari?
Therefore, there is no valid reason for
withdrawing the assurances which you have-
given, some months ago.

[ RATYA SABHA ]
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On the other hand, I am most reluctant to say
that in the past the Government misused and
abused it for their own partisan interests, this
emergency provision; they are also willing to
maintain it. They do not want that the
democratic rights and liberties of the people
should be enjoyed; they do not want that our
citizens should enjoy the fundamental rights
as are enshrined in the Constitution. Madam,
in the present-day context of the world, every
country, every nation, might have some sort
of abnormal conditions and no country can be
free  from  certain  disturbances  or
abnormalities. Madam, this belligerent
position of China and Pakistan is not a
temporary feature; it may continue for a few
more years. So am I to assume that they will
continue this emergency provision and rob the
people of their democratic and fundamental
rights for years to come. Is it the way to
ensure political freedom? Is it the way to
ensure democracy and the fundamental
rights? Is this not the way of autocracy? Is
this not the way of dictatorship or military
dictatorship? Is this not the way to subvert
parliamentary democracy?

Therefore, under these circumstances, |
feel that the emergency provision should be
withdrawn as assured by the hon. Home
Minister. As Parliament is constituted today,
if the question of any amendment of the
Constitution comes up, the Government
cannot claim that the amendment can be
passed because the present Parliament is not
the Parliament that it was a few months ago.
Now there will be no two-thirds majority in
Parliament to strengthen the hands of the
Government to amend the Constitution. Does
it mean that there will be Permanent
emergency in the country and does it mean
that Parliamentary democracy will be
finished here and now? That is the question
he has to reply.

SHRI NIREN GHOSH: Madam, now Mr.
Chavan's statement has
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posed a very big question mark about the
survival of democracy in India. That is the
question now posed before Parliament and
the country. We have heard the speeches of
some governors to hear which even the
Britishers would have hung their heads in
shame. We have also heard the speeches of
some socialists and our Home Minister. I do
not forget that he was a follower of Mr. M. N.
Roy and he had some learning of or dabbling
with Marxism-Leninism.

SHRI BHUPESH GUPTA: I asked some
Maharashtrian as to what is Mr. Chavan. He
said Mr. Chavan is Chavan.

SHRI KRISHAN KANT (Haryana): He is
neither a Russian nor a Chinese.

SHRI NIREN GHOSH; Madam, I beg to
submit that the continuation of emergency is
a rape of the Constitution and a violation of
the entire spirit of the Constitution. They
speak of border incidents or something like
that. Even in the British days, is it not a fact
that almost every year the Britishers used to
lead expeditions to the Afridi territory? For
that no proclamation of emergency was
required.

Madam, emergency is understood in a
different context, in a different way all over
the world. But perhaps the servants of the big
bourgeoisie here understand it only in a
different way from the ordinary context.

Now it is bandied about that emergency
cannot be lifted because Sheikh Abdullah
cannot be released. Even if you want to
release him you will release him some time
after October. So the emergency has got to be
continued. Now one of the purposes is to
keep one person in detention, a person who
has been kept in detention already for eleven
years without trial.

Madam, the Congress Government talk of
democracy. But they launch
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an unbridled attack on the autonomy and the
rights of the States. What remains of the
federal Constitution then if this Government,
with a slender majority, snatch away the
rights, the autonomy of the States with a
mere declaration that the emergency is to
continue. What remains of the Constitution
and the federal character of the States? So
these grave issues are at stake. Therefore, one
must not think in a petty manner.

They are using arguments because they
have to use arguments. My hon. friends, Mr.
Chandra Shekhar .'nd Mr. Dharia, have got to
support Mr. Chavan. Therefore, they have
got to rise up and say whatever comes to
them. They say all sorts of things.

SHRI CHANDRA SHEKHAR: We are
supporting Mr. Chavan and you are
supporting China.

SHRI NIREN GHOSH: I concede, Mr.
Chandra Shekhar, there is emergency. What
is that emergency. The emergency is that the
Congress has lost power in eight States, the
Congress vote has been heavily eroded. It has
now a minority of 40 per cent, votes or
thereabout. And they are getting more and
more isolated. If the ruling clique is getting
more and more isolated from the people, of
course, | agree there is emergency and a
danger for the ruling circles. I concede that.
There is emergency for them for which
reason you may argue for its continuation.

I concede there is another emergency. This
Government which we call as the faithful
servants of the monopolists and the vested
interest have unleashed, in collusion with
them, an all-out attack against the people and
the workers throughout the country. It is quite
natural if no remedial measures are taken by
the Government when thousands and
thousands are rendered unemployed. when
factories are closed and a reign of anarchy
has been unleashed by
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nothing has been done, the working class
cannot be expected to take it lying down. So
this is your emergency. For that you require
emergency provisions.

Now, they cite Naxalbari as a plea for the
continuance of emergency. That way they
can pick up any reason, any incident,
anywhere in any thana or anywhere in the
country to say that emergency exists. By
giving this argument, they have made a
complete farce of all the arguments. I would
only say that the emergency provisions in the
Constitution should be struck off. The mother
of Parliament from which they draw
inspiration,  there, as  regards the
Parliamentary practice, there is no provision
in the Constitution for emergency. Yet that
country has survived many crises and is
going on strong. So I say this provision
should be struck off.

They talk of the people. Shall I suggest let
them put the question to a referendum? Let
them say whether the people of India want
continuation of the emergency or not. Would
they take this elementary democratic step
because emergency is proclaimed when the
gravest possible crisis overtakes a country. If
that is so, would they take the verdict of the
people? They have not got the courage to do
that. I would only say that let the President of
India, lift it because it is his Proclamation. He
is there to uphold the federal structure-, to
uphold the rights enshrined in the
Constitution since the Constitution is being
violated, Since there is this Constitutional
dictatorship it is the duty of the President to
take courage in both hands and to revoke the
Proclamation of the emergency.

THE DEPUTY CHAIRMAN: Please wind
up.

SHRI NIREN GHOSH: Now whether
democracy will live or not, that is the
question posed  before the
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country and its answer will be given by the
people in course of time whether they will
allow them to run amuck in this manner.

THE DEPUTY CHAIRMAN: Mr.
Chordia. Just one minute.

« oy fermgere wwvamee wiviyar
gravmfa o, 76 Faw o {7 faaea
FvaT ¥ w2 gz & fr o weew
ofY szt Y woAT Wwrem ¥ @
a AT 3w mE wE fv weew
A FeAf Fam Aoz g owan
we Ffpdwe T &) swammem W
& #g wear wmar g fvoewe god
wrat &Y wfeat ®1 2 farar oy At
T AT o fF sy AT A T A
FT e Fea wr @ § fF gwry qw oAy
Al 9T AT FT GATH g1 TE(
21 afew qw fraga mewrg e
s ot feafa & w9 Fwrdr wwwr
wear & fa 2w F g% § A fov ag
Al # g7 FHTFTEE AT AR
g9 H FHT 1 &7 EIE T HAT qp
20 F wwz w1 wEET 2 A1 IH g
g w1 |y Bar sifzu fF oo am
ez F ey AT AT WY 19 T A
¥ nUv A IW AvE AT fAuim
% forar srar 2 f% 2w Bw g7 WY
7T gar 97, o7 sfasrr g
a1, IaF1 FeA % fAw gw a7 E,
T B8 477 FFSHEA T F
F7a & far Fare | 9w W AT
FTATT FTAE ATHT IHFT AGT HIAA
F oulr 9@ #we AT aTA A WA 2
Aramyea § frdwz &) arsoavs
FrATH F7A T T FOOETAZ] AW |

THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Madam Deputy
Chairman, Sir, I have heard the speeches of
the hon. Members .
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SHRI BHUPESH GUPTA: Do not call
Madam and Sir, both. Say either Madam or
Sir. That is the trouble with emergency.

THE DEPUTY CHAIRMAN: Now
listen.

SHRI Y. B. CHAVAN: The speeches that
I have heard have tried to emphasise only
one or two aspects, and I would like to
correct the facts if I can correct them for the
use of some of the hon. Members.

Madam, let me begin by saying that we are
in no way less in our passion for the
protection of the fundamental rights in this
country. And, Madam, I can say that"it was
with hesitation in my mind that I came
forward to make this statement because no
one likes to continue the Emergency with any
sense of pleasure. It was the sense of duty,
really speaking, that compelled me to come
before this hon. House to make the statement.
Madam, those who are holding offices of
responsibility have to weigh the pros and
cons by making an assessment of the
situation in the country very carefully and it
is only after such assessment that we decided
to make this statement. Madam, every hon.
Member made a reference to the statement
that I made in March this year. Most of them
have forgotten what statement I made. I
would 'ike to read that statement which I
made in this hon. House on the 20th March,
1967. This is 'he statement I made:

»<The Proclamation of Emergen py
which was made in the wake of Chinese
aggression has been reviewed. In actual
practice, Government have already
restricted the exercise of Emergency
powers to certain areas only. It is their in-
tention to seek necessary Constitutional
authority to terminate, with effect from 1st
July, 1967, the state of Emergency in all
parts of the country except where abnormal
conditions still persist."

S05 RSD—10.
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Madam. we never said even then that
abnormal conditions did not persist in some
parts of the country. Those parts were the
border areas of the country. Therefore, it is
not for the first time that we say that abnor-
mal conditions exist in certain parts of the
country. Even then abnormal conditions
existed in certain parts of the country and our
intention then was to take necessary
Constitutional authority by amending the
Constitution to continue the Emergency in
those areas where the abnormal conditions
existed. It was not a declaration of complete
withdrawal of Emergency from all areas of
the country. Certainly, Madam, this situation
has to be reviewed from time to time. Even
when I am saying that we propose to
continue this Emergency, we do not say that
we are going to continue it indefinitely

SHRI BHUPESH GUPTA: It amounts to
that.

SHRI Y. B. CHAVAN: That is what I am
trying to explain. If you again read the
statement | made yesterday, it says:

"In the interests of national security and
defence, it is, therefore, necessary to
continue the Procli-mation of Emergency
during the ensuing months when because
of physical conditions, there is a greater
threat of external aggression."'

Madam, I would like to make it clear that
our view is that we would like to review the
conditions by the end of this yeaT

SHRI BHUPESH GUPTA: There you
are—"end of this year."

SHRI Y. B. CHAVAN: By the end of this
year—maybe in November. maybe in
December.

SHRI BHUPESH GUPTA: Therefore, you
see, it will mean six years, seven years
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SHRI Y. B. CHAVAN: You are only
looking at it in terms of condemning this
thing. My responsibility is to look at the
situation as it exists in the country and
proceed further. I wish I were in his position
just to get up and say "There is no danger, no
emergency conditions." I wish I were in such
a position .

SHRI BHUPESH GUPTA: If you read the
Proclamation by the President which was
issued on the 26lh of October 1962, the
reason was only one—a grave emergency had
arisen because of external aggression. Are
you modifying that Proclamation? Then bring
another Proclamation.

SHRIY. B. CHAVAN: This is a
matter of debate further, of what is
the Constitutional interpreta
tion .

SHRI BHUPESH GUPTA: No.

SHRI Y. B. CHAVAN: It is not a question
of merely legal niceties being debated like
this. It is a question of facing certain realities
of life as they exist in the country today Now,
Madam, whenever the question of Nagas is
discussed in this House, whenever the
conditions created by the D.M.K. are
discussed in this House whenever we discuss
the Chinese problem in this House, some of
the Members—particularly I am referring to
the Jana Sangh Party-say "There are terrible
conditions in the country and how are we
going 10 face them?" But when we say that
these conditions are there and we want to
meet those conditions with a little more power
in our hands, they say "There are no
difficulties, no dangers."

ot fawmgwrT mETEwAT qtcfra
2T forrer Zars orrdy 21

ofy Ago Ato WERMW @ TATIT

T oo om0

HT
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SHRI BHUPESH GUPTA: The question we
are discussing is the continuance of a
particular Proclamation which was made in
October 1962 under the Constitutional
provision of Article 352, and it gave only one
rea- . son, i.e. external aggression. Well, if that
is so, then that Emergency cannot be continued
by referring to the Nagas, Naxalbari, Mizos
and all that.

SHRI Y. B. CHAVAN: What I am saying
is I am not merely referring to the internal
troubles in Nagaland, Mizo Hills and other
areas. What I am saying is that there is
external interference in these parts of the
country and conscious attempts of subversion
are made in these parts of the country by the
external forces. This is what I am mentioning

SHRI
No.

BHUPESH GUPTA:

SHRI Y. B. CHAVAN: Still my argument
is, I would again read that part of the
statement

SHRI BHUPESH GUPTA: I beg of you to
read Article 352.

SHRI Y. B. CHAVAN: I have read it. I
can read it again. Again what I am saying is
'please read my statement.

SHRI BHUPESH GUPTA: You are a
great man, Mr. Chavan, but grater is the
President of India . . .*

SHRI Y. B. CHAVAN: I said in my
statement:

"In the interests of national security and
defence, it is, therefore, necessary to
continue the Proclamation of Emergency
during the ensuing months when, because of
physical conditions, there is a. greater threat
of external aggression."
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I am not seeking powers for internal troubles.
We are quite capable of facing them not only
with ordinary laws but with political ideas. I
am not very much afraid of them, what you
are doing in Bengal or what somebody else is
doing somewhere else.... (Interruption) It is
not the internal political conditions that
matter. It is only to deal with the trouble of
subversion by Pakistanis in Nagaland, in
Mizo Hills and in other parts of the country.
The way the Chinese are looking at the
troubles, if something happens in Naxalbari,
if something happens in Mizo Hills or in
Nagaland, they would say "Here is the
people's liberation movement on." Every
minute they are watching it and trying to
encourage these things. We cannot forget
these things. With the responsibility that we
are holding, it will be criminal on our part to
forget these things and say "Well, let us lift
the Emergency, there are no troubles."
Madam, it would not be honest on my part

SHRI BHUPESH GUPTA: Mr. Chavan,
Pakistan committed iggres-sion in 1948 and
you know up to 1962 we did not have any
Emergency. Yet we were dealing with it. I
have got from Jammu and Kashmir State ea
whole series of laws to deal with the situation
there. They do not have any Emergency, nor
do they need it. There are existing laws to
deal with the situation as it arises ...

SHRI Y. B. CHAVAN: I have got that
point examined carefully. For example, in the
Mizo Hills, where there is the danger of
extern il aggression, how do I deal with this
Mizo trouble without the Emergency powers?
Here is a party, MNF, which is a rebellious
party, which is rising in armed revolt against
the Government here in this country. Without
these Emergency powers, I cannot deal with
that party. I cannot outlaw that party. I canont
do that, i w'"sh vou will realise my real
difficulties. If you merely get up and say:
"With all the powers that are in your hands,
you can deal with it," I cannot do that.
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If the Emergency is withdrawn, 1 am
completely ineffective against the Naga
rebels tomorrow .

SHRI NIREN GHOSH: You witli-draw
the Emergency .

(Interruption)

SHRI BHUPESH GUPTA: We suggested
to you at that meeting "let us consider
ordinary laws." But you wanted amendment
of the Constitution.

SHRI'Y. B. CHAVAN: Well, I am coming
with an ordinary law. I hope you will support
me in that.

SHRI BHUPESH GUPTA: Well, I don't
know.

SHRI Y. B. CHAVAN: See, there you are
not sure: When we want Emergency powers,
they would point out that the ordinary laws
are sufficient. But when I am coming with an
ordinary law .

SHRI BHUPESH GUPTA: Lift the
Emergency and discuss with the Opposition.
Reasonable laws should be passed. I am not
opposing it—if there is arson, if somebody
kills somebody .

SHRI Y. B. CHAVAN: I do not want you
to bargain with me and I am not bargaining
with you. When you say "Depend upon the
ordinary laws," and when we come forward
with a reasonable ordinary law, you are
opposing it.

7 P.M.

SHRI BHUPESH GUPTA: I will give you
tomorrow. I have got a list of laws which
exist in Jammu and Kashmir.

SHRI Y. B. CHAVAN: I do not want you
to take the trouble. I have enough assistance
to give me the information. Thank you very
much for the offer. If I need I will ask you to
do that but my point is, we are not coming
with any light hearted-ness. We have given
this problem a very serious consideration
and this
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idea or allegation that it is a breach cf promise
is wrong. The promise was for a
constitutional amendment. We have said that
if we want to continue the emergency in those
parts of the country where abnormal condi-
tions still persist—that was the word we used
in March 1967 and when our assessment is
thig that those dangerous conditions do exist,
the danger of external aggression still
persists—it would be my duty to come
forward and make a request to this hon.
House to support me in continuing the
emergency. This is exactly why I have come.
It is not a question of emotion. It is a question
of cool, calculated assessment of the situation
and our assessment is .

SHRI BHUPESH GUPTA: We have no
part to play or the Chief Ministers?

SHRI'Y. B. CHAVAN: Certainly,
tainly play.

SHRI AKBAR ALI KHAN: Un-
fortunately your assessment is wrong.

SHRI Y. B. CHAVAN: When we came
last time with the advice of the Chief
Ministers, you said 'y°" need not consult
them'. When we come to-day with our own
assessment, you say "Why do you not consult
the Chief Ministers?'. It is a very interesting
way. Even last time when the Chief Ministers
thought otherwise, we on our own part
decided one thing that we would only use
these extraordinary powers in only the
"border areas. What is the position to-day?
Agaain I will refer him back to the last
paragraph of my statement in which we have
said in the last two sentences as follows:

"We are advised that in the absence of
specific constitutional sanction, it would
not be permissible to continue the
emergency formally only in certain areas.
We are, however, of the definite view that
except to the extent demonstrably

necessary for the purposes of meeting the
situation in the border areas, the
emergency powers should not be exercised
in the rest of the country. We also propose
to advise all the State Governments
accordingly."

We stand by that commitment.

SHRI BHUPESH GUPTA: When Mr.
Nanda made a statement, it was not
respected. I brought many cases from Assam.

SHRI Y. B. CHAVAN: I am making this
promise again and I would like you to take
me seriously as far as this promise is
concerned. I am making this statement very
seriously and I would like you to take me
seriously and certainly you hold me
responsible for the statement and it any
wrong things are done, certainly I am here
answerable to this hon. House.

SHRI R. S. KHANDEKAR: I draw your
attention that in spite of the promise, at the
time of the students' agitation, the student
leaders in Madhya Pradesh were arrested
under this.

SHRI BHUPESH GUPTA: Our Left
Communist Party Members were demanding
dehoarding and they were arrested under the
D.IR.

SHRI Y. B. CHAVAN: I am making this
statement. I will certainly again ask the State
Governments to t this assurance very seriously
and it t was for that very purpose that I wanted to
seek the co-operation of the Members of the
Opposition to amend the Constitution for that pur-
pose. I must say that Mr. Gupta was wrong in
facts. He said that we just called them without any
notice. It is not true.

SHRI BHUPESH GUPTA: I did not say
that. I said that I got an invitation for tea
where you would be present. I saw you with
Mr. L. P. Singh and the moment I saw Mr. L.
P. Singh, I felt something
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SHRI Y. B. CHAVAN: I do not know you
were so susceptible. Next time [ will call you,
I will keep Mr. L. P. Singh out of it. I did not
know that you were so susceptible to him.

SHRI BHUPESH GUPTA:

SHRI Y. B. CHAVAN: The point is, two
meetings took place. The first meeting took
place and 1 explained the proposed
amendments and naturally Members said: 't
is difficult to follow the amendments, the
way you are saying them. It is much better
that you put them in writing and prepare a
note and the proposed amendments should be
circulated to the Leaders of the Opposition'.
So we prepared a note, incorporating all the
proposed amendments, etc. and circulated the
note and nearly after 10 or 12 days, we met to
discuss them. Naturally, they said: "We are
not agreeable". Mr. Gupta said: 'It is no use,
discussing this matter. We ire fundamentally
opposed to it.' I could understand it.

SHRI BHUPESH GUPTA: I said: 'Are
you prepared to put your statement that you
are making subject to the two-thirds majority
in the Lok Sabha?' Are you ready now?

I am not.

SHRI Y. B. CHAVAN: He wanted me to
give some guarantees and assurances which
are not constitutional. How could I accept
those things? So my main point is this. Let us
come back to the original position. Even
tonnes of my arguments are not going to
convince him nor his
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tonnes of arguments are going to change my
view of the present situation, I have no doubt
about it.

SHRI BHUPESH GUPTA:
doubt about that.

I have no

SHRI Y. B. CHAVAN: The point is, we
are not going back on our words. Our words
were then that abnormal conditions existed in
certain parts of the country and we wanted to
continue the emergency operations only in
those parts of the country and therefore we
wanted constitutional authority for that and
for that purpose we wanted to amend the
Constitution and we wanted the support of
those hon. friends which they refused. Even
then, what is the assessment of the present
situation? If the present assessment of the
situation is that the danger still exists in those
parts of the country, we had no other alter-
native but to come forward here and make a
statement that the continuance of the
emergency is necessary. Madam, I still hold
this view.

SHRI BHUPESH GUPTA: Madam, I
would ask .

THE DEPUTY CHAIRMAN: We have
had enough. The House stand adjourned till
11 A.M. tomorrow.

The House then adjourned at
seven minutes past seven 1 the
clock, till eleven of the clock on
Saturday, the 24th June, 1967.



